
BHFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO.131/2024 WZ
(EARLIER ORIGINAL APPLICATION NO.552/2 024(PB

News item titled "Mumbai: Picture of Mahim Railway
Station's TTack showing Thick Layer of Garbage Sparks
Criticism: Netizens Question Authorities over Cleanliness "
appearing in the Free Press Journal dated 10/04/2024

Affidavit on behalf of Maharashtra Pollution Control
Board i.e. Respondent No.3

I,  A.   S.  Nandvate,  Age-adult  ,  Occupation  -Service  ,  the

Incharge Sub-Regional Officer of the Maharashtra Pollution Control

BoardatMumbai-I,havingmyofficeaddressatKalpataruPoint,2nd

Floor, Near  Sion  Circle,  Sion(East),  Mumbai-400  022,  do  hereby

state on solemn affirmation as under:-

1.  I  am filing this Affidavit  in  compliance  of the  Order dated

20/5/2024  passed  by  the  Hon'ble National  Green  Tribunal,

Principal  Bench,  New  Delhi,  on behalf of the  Respondent

No.3 i.e. Maharashtra Pollution Control Board.

2.  I say and submit that the Hon'ble NGT, Principal Bench, New

Delhi has taken cognizance of the News item titled "Mumbai:
c,

Picture  of Mahim  Railway  Station's  Track' showing  Thick

Layer   of  Garbage   Sparks   Criticism:   Netizens   Question

Authorities  over  Cleanliness`"  appearing  in  the  `Free  Press

Jounal' dated 10/04/2024 and registered the same as Original

Application No.552/2024 (PB).
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3.  In  the  aforesaid  matter,  the  Hon'ble  NGT  (PB)  vide  order

dated  20/05/2024  impleaded  Maharashtra  Pollution  Control

Board  (MPCB)  as  Party  Respondent  and  transferred  the

matter  to  the  Western Zone  Bench,  Pune  and  directed  the

Respondents  to  file  their  response  before  the  appropriate

bench of the Tribunal, which  is now registered as  Original

Application  No.131/2024  (WZ),  before  this  Hon'ble  NGT,

Western Zone, Pune.

4.  I  say  and  submit  that  the  Respondent-MPCB  has  granted

renewal  of Consent to  Operate  to  Mahim  Junction  Station,

Mahim, Mumbai City, Mumbai on 30/09/2022 for operation

of Railway  Station Activity, which is valid upto 31/03/2025

on certain terms and conditions. A copy  of the  Renewal of

Consent to Operate dated 30/09/2022 is annexed herewith as

Annexure-I.

5.  I say and submit that, in order to verify the aforesaid News,

the  official  of MPCB  at  Mumbai-1  visited  to  the  site  on

10/06/2024  and  observed  that  at Mahim  Railway  Junction,

there are six tracks, out of which two tracks are for Harbour

line and four tracks are for Western line. At the site, there are

four platforms, two for Harbour line and two for Western line.

Another three siding tracks are observed, which are used for

train siding called Stabling Yard. Platforms and railway tracks

are  found  cleaned,  but  siding  tracks  are  found  with  huge

garbage. Near the said siding yard towards the east side, there

is slum area ad garbage is thrown from this slum area on the

ey,-
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railway  siding  yard  stated  by  railway  representative.  The

Railway  authorities  cany  out  daily  cleaning  of track  and

platform but there is no schedule for the same. A copy of the

visit   report   dated    10/6/2024   alongwith   Photographs   is

annexed herewith as an Annexure-II.

6.  I say and submit that in view of the above non-compliance,

the  Respondent -MPCB  has  issued  Proposed  Directions  to

M/s.  Mahim  Junction,  Munbai  Western  Railway  Station,

Mumbai  on  21/06/2024  for  throwing  garbage  at  Railway

Siding Yard at Mahim Railway Station from the nearby slum

area  and  for  not  disposing  the  solid  waste  in  a  scientific

marmer. A copy of the Proposed Directions dtd.2l/6/2024 is

armexed herewith as an Annexure-Ill.

7.  I say and submit that the Office ofAssistant Divisional Engg.

(Track  /South  Lower  Parel)  vide  reply  dated  26/06/2024

informed  that  the   issue  of  garbage  thrown  on  tracks   is

continuously  faced  in  MM   South  and  North  yard,   MM

Stabling  yard.  There  are  hutments  nearby  tracks  and  the

residents are throwing domestic waste on railway tracks. The

cleaningisroundtheclockprocesshenceinaperiodofabout

2 months the yard is cleaned. For cleaning of garbage JCB is

deployed  and the  rest  is  cleaned  manually  etc.  Further the

Office  of  the  Inspector  Railway  Protection  Force  (RPF),

Dadar   vide   letter   dated   24/06/2024   informed   that   for

prevention of nuisance and garbage in slum area at Railway

Siding yard at  Mahim  Station,  actions  are  taken  by  RPF  ,

BEiii
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Dadar  by   registering   cases   under  the   Railway  Act   and

conducting awareness program in Mahim (E ) slum area etc.

8.  I say and submit that the Respondent-MPCB has also issued

Proposed  Directions  to  the  Central  Railway,  Mumbai  on

25/06/2024 for throwing garbage at Railway Siding Yard at

Mahim Railway Station from the nearby slum area and for not

disposing the solid waste in a scientific manner and requested

to remain present for personal hearing on 27/6/2024. A copy

of the Proposed Directions dtd.25/6/2024 is armexed herewith

as an Annexure-IV.

9.  I   say  and   submit  that  the  Respondent-Board  has   issued

Proposed Directions to the Executive Engineer(SWM), GIN

Ward, Municipal Corporation of Greater Mumbai (MCGM),

Mumbai on 25/6/2024 for not lifting and treating the garbage

thrown at Railway Siding Yard, at Mahim Railway Station in

a  scientific  manner  and  also  for not providing  dustbin  for

storage  of solid waste  and requested to  remain present for

personal   hearing   27/6/2024.   A   copy    of   the   Proposed

Directions    dtd.25/6/2024    is    annexed    herewith    as    an

Annexure-V.

10.I  say and submit that in response to the Proposed directions

dated 25/6/2024 issued by the Respondent-MPCB, the Central

Railway Authority vide letter dated 09/07/2024 informed that

the site in question is under control of Western Railway and

hence  the    issue  will  be  resolved  by  the  Western Railway

ey

--.

6



Authority.  I  say  and  submit  that  the  MCGM  vide  letter

dtd.12/7/2024 informed that concerned Railway Authority is

responsible  for  maintaining  the  cleanliness  of the  subject

property.

11.I say and submit that during the course of personal hearing

held on 27/6/2024, the representatives of the Central Railway,

Mumbai; MCGM, Western Railway Authority were present.

As decided in the personal hearing, the Respondent Board has

issued  following  interim  directions  to  the  Mahim  Junction

Western Railway vide letter dated 15/7/2024 :-

(i)       Being   an   Independent   Planning   authority,   Mahim

Junction,   Western   Railway,   shall   make   necessary

ro'imr,  '`8rintpef i   yct
v     .          ,\{       }l-`l`,`P}

(ii)

(iii)

provisions   of  dust   bin   at   different   locations   for

collection  and  onsite  segregation  of Municipal  Solid

:aftfemge:I:##as:prrirth;::in£:aiiway   shall   clean
unsciedtifi6ally         disposed,         Municipal         Solid

Waste/garbage  on  railway-.` siding  yard  near  Mahim

Stationw`i,thinaperiod15days,
.{<             ;

re:;:ayJ¥:ife¥-e-:::J-sci:na,iilfiTcaytresa:::n,in::
disposal  of Municipal  Solid  Waste  generated  within

their premises so as to comply with the provisions of

the Solid Waste Management Rules, 2016.

A copy of the Interim Directions dated 15/7/2024 is annexed

herewith as an Annexure-VI.

tee...r.
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Solemnlyaffirmedonthis..`8Th.dayofJuly,2024

Mumbai.

For and on behalf of the
Maharashtra             Pol lution
Control

(A. S. Nandvate)
I/c Sub-Regional Officer,

Mumbai-I

M#.%.RB#cequM#1

MoftE

Ys¢:;Ny;¥??L#:±£gLT¥'

REGISTERSf.No7.giv202j4
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Ame;xi;|Te ~ I

MAHARASHTRA POLLUTloN CONTROL BOARD
Tel: 22640345
Fax:  -
Website: http://mpcb.gov.in
Email:
sromumbail@mpcb.gov.in

`il:+j`
"pr

Kalpataru Point, 1st floor,
Opp. PVR Theati-e, Sion
(E), Mumbai-400022
Maharashtra

GREEN/M.S.I  (G64)
No:-Formatl.0/SRO/UAN
No.0000132983/CO/2209001995

TO,
MAHIM JUNCTION  STATION,
Mahim Junction,  Mahim,
Mumbai City,  Mumbai.

Sub:      Grant of Renewal of consentto operate.

Ref:          your consent application  vide UAN  No.  0000132983

Date: 30/09/2022

Your Service  is Our Duty

Your application  No.MPCB-CONSENT-0000132983  Dated 25.02.2022

For:  grant of Consent to  Operate  under Section  26  of the Water (Prevention  &  Control  of
Pollution)  Act,  1974  &  under Section  21  of the Air  (Prevention  &  Control  of Pollution)  Act,
1981  and  Authorization  under  Rule  6  of the  Hazardous  &  Other  Wastes  (Management  &
Transboundary  Movement)  Rules  2016  is considered  and  the  consent  is  hereby  granted
subject to the  following  terms  and  condjtions' and  as  detailed  in  the  schedule  I,  11,  Ill  &  IV
annexed to this order:

1.     Thecohsentto operate isgra
2.     The  capital  investment of the

submitted by pp )
3.     Consent is valid for the manufacture of:

up to 31/03/2025
Rs.8.14  Crs.  (As  per  undertaking

Maximum1'1.FTi„ma._'                    ,I,Jn

Products

1 RAILWAY STATION  ACTIVITY 0 --NA--

4.     Conditions under water (P&CP),1974 Act for discharge ofeffluept:

SrNO |J-fJ,,J Permitted  {irl   i:y:i\DI,I
*ESTETi.Fin.EEti. \      ,,    .BThEl

I. Trade effluent 0 As  per Schedule-I Not Applicable

2. Domestic effluent 2,53 As per Schedule-I Soaked  in  soak pit

5.     Conditions under Air (P& CP) Act,1981 forair emissions:
C , ~ ,~ ,, ^-~~*S-.,I--  -S -J,--,, \I.-_.I-_-_£   -. '               ~L_.__,_.._,_   I_    \_   _             `

-(rv,or.
Stack1', Descrii}tion of stack**,I,I,\= Number otStack Standards to beachieved

1 0 NA 0 As  per Schedule -11

~gr?wourcoowsrvNIormAIxivy«At#AVAv«%2OnyhThprmnrrvAVspas_FOwrm Page  1  of 7
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6,     Non-Hazardous wastes:

:--s"I\ti, Type Sf Wa,SS€ Qtlantjt. rs'L' -J7j7TjT I L* ,I,

I DRY WASTE 850 Kg/Day BMC BMC  HANDOVER

2 WET WASTE 950 Kg/Day BMC BMC  HANDOVER

7.     Conditions  under  Hazardous  &  Other  Wastes  (M  a  T  M)  Rules  2016  for
treatment and disposal of hazardous waste:

8.      This Board  reserves the right to review, amend, suspend,  revoke etc. This consent and
the same shall  be  binding  on the industry.

9.     This  consent  should  not  be  construed  as  an  exemption  from  obtaining  necessary
NOC/permission from any other Government agencies.

10.   The  Railway  station  Authority  shall  submit  strictly  online  all  required  annual  reports,
manifest,  Environment Statement through  portal dashboard to this office as Rules time
to time.

11.   The  Railway station Authority shall  comply  Hon'ble  National  Green Tribunal Order issue
time to time 0.A,  No,  141/2014.

12.   The  Railway  station  Authority  shall  prepare  a  detail  water  balance  sheet  indicating

quantities  of freshwater  consumption, wastewater generation  and  reuse  of treated
water and  submit compliance to  MPCB, .on|ufonthly  basis.

13.   The Railway station Authority should take adequate measures to comply with  provision
of solid waste management rules

generated.

201

14,   The  Railway  station  Authority  sf}?I

15.   The  Railway stations Authority shall

ssment  of  quantity  of  plastic  waste

dequate number of plastic  bottle crushing
machine  covering  entire  area  of  the  station  &  shall  be  linked  /connected  with
registered  recyclers of plastic waste for scientific disposal  .

16.   The  Railway station  authority shall take  necessary steps for noise  pollution  abatement
& reduction of ambient noise  levels.

17.   The  railway  station  authority shall  provide  proper necessary  arrangement to  collect
solid  waste,  plastic  waste from  compartments  &  bringing  it to  destined  stations  and
processed  and  disposed  of along  with  waste  collected  from  the  station  for  which
mechanism has been established.

18.   The  Railway  station  Authority  shall  ensure  Bio-toilets  are  properly  evacuated„  &
sewage will take  into the STP which after treated  & disinfected  is used for non-potable
uses.  No faecal matter of sewage is disposed on stations.

19.   The  Railway station  authority shall submit a  time-bound  action  plan  has been  prepared
for  clearing   garbage   littered  along   railway  tracks,  clearing  encroachments,   and
enforcing  prohibition of open  defection under Swachh  Bharat Abhiyan.

20.   The   Railways  stations  authorities   shall   comply  with   provision   of  plastic  waste
managements ( Amendment )  rules 2018,

21,   Railways  stations  authorities  shall  restrict  usages  ,  sale,  handling  &  storage  of plastic
and thermocol  products as per Maharashtra  plastic & thermacol  products  (  M.U.S.T H  &
S) notification dtd 23.03.2018 and amendment thereto in the state of Maharashtra  .

22.   The  Railway  station  Authority  shall  strictly comply with  E-waste  (Management)  Rules,
2016 and  its amendment thereof.

MAHIM juNCTION/CO/UAN  No.MPCB-CONSENT-000013Z983 (30-09-2022 03:35:57 pin) /QMS.P06_F02/00                        Page 2 of 7
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23.   The  RaHway  station  Authority  shall  also  comply  with  the  industry  standards  notified
under environment protection act 1986.

24.   The  Railway station Authority shall  obtain  NOC /Permission from  Central  ground  water
authority (CGWA)  in case of usage of ground water .

25.   The  Railway station  Authority shall strictly follow  Board  circular of Railway sliding  vide
no  BO/JD(APC) TB.1/B-3869 dated 4.9.2015.

26.   The applicant shall  make an application for renewal of consent 60 days prior to date of
expiry of the consent.  (Operate/Renewal)

Received Consent fee of .

99858fc6
bc954e£6
65922fac}
da74bef8
b5b31f48
875dll44
ae751141
9ctei3d4c

Copy to:

1.         Regional  officer,  MPCB,  Mumbai^   ^yut

2.       Chief Accounts officer,

Le±ms & conditionsJg±Water PQLhatiQD{QDth
1.       A]     Generation  -As per yourapplication the treated  effluent generation  is Nil.

8]    Treatment-NA

C]     Disposal-NA

2.A]

8]     Industry shall  comply  prescribed  standards & disposal  path  as  prescribed  at Sr.
No.  1  8  & C of schedule  I.

3.      The  Board  reserves  its  rights  to  review  plans,  specifications  or  other  data  relating  to
plant setup for the treatment of waterworks for the  purification  there of & the system
for  the  dlsposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the  Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4.      The  industry  shall  ensure  replacement  of pollution  control  system  or its  parts  after
expiry of its  expected  life  as defined  by  manufacturer so  as to  ensure the compliance
of standards and safety of the operation thereof.

5.      The Applicant shall  comply  with  the  provisions  of the  Water  (Prevention  &  Control  of
Pollution)  Act,  1974  and  as  amended,  by  installing  water meters  and  other provisions
as contained  in the said act:

MAHIM JUNCTloN/CO/UAN  No.MPCB-CONSENT-O000132983 (30-09-2022 03:35:57  pin) /QMS.P06.F02/00                        Page 3 of 7
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6.1.2.3.4.

Sr. No --ZTEETTITETFTiRE.

1

1MOR

vy^±^te*`€onsumption q n,
^^                                     y                                                                                                            ty                                 A                                                  \,          ^c^^       txyieyy„ i-,  'e   ,-:i-A--    -       ,.                      '|JIT

1'
lndustrial Cooling,  spraying  in  mine  pitsorboilerfeed

0.00

2. Domestic purpose 12.00

3.
Processing  whereby water gets  polluted&pollutantsareeasilybiodegradable

0.00

4.
Processing whereby water gets polluted&poHutantsarenoteasily

0.00
biodegradable and are toxic

I ``  ,.-`OFin5. Gardening 0

The   Applicant   shall    provide   Specific   Water   Pollution   control    system   as   perconditionsofEPAct,1986andrulemadethereunderfromtimetoti

Environmenta Clearance/ CREP guidelines.

SCHEDULE-Il
Terms & conditions f '". -,            `                .    ,

As  per your  aperectedfollowin plication,  you  have  providedgstack(s)toobservethefolloAPcsystemStackprovided/t}roHe the  Airwingfue pollution  control  (APC)  systemIpattern:rmlT\iTn

rvo 1
I,rsxH,

ELfmilHifilmtr)
Fue'

-mlm, '.I I.,,.

0 NA `0.00     ``     - 0 \0  --iNA--
0

The Applicant shall provide Specific Air Pollution controEPAct,1986andmulemadethereundef\frorn'tine;totI equipments as per the conditionime/EnvironmentalClearance/C

uidelines.                                                                                  I,jt*_t.:i:.t.     tis,i.:s=¥.A
i=<    (?`3   Jr   ,x:(~=      :as"

he  Applicant  shall  obtain  necessaryrb'f$6yi"`parmission  for  providing  additioquipmentwithnecessaryspecificationsandoperationthereoforaleplacement/alterationwellbeforeitslifecometoanendorerectionofne nal  conterationwpollut

ontrol equipment.

he Board  reserves its rights to vary all or any of the coiidition  in the consent,  ifdue to
echnological  improvement or otherwise such variation  (including the change of any conquipment,otherinwholeorinpartisnecessary).

MAHIM JUNCTION/CO/UAN  No.MPCD-CONSENT.O000132983  (30.09-2022 03:35:57 pin) /QMS.Poe.F02/00                        Page 4 of 7
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SCHEDULE-Ill
DetaiisYa~fBanTEW6Vii"Liantees:

BG Forfeiture History

BG Return details

SCHEDULE-lv
Gerfe+aTtonditi~ons:

1.      The  applicant shall  provide facility for collection  of environmental  samples  and  samples of
trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the  Board  staff  at  the
terminal  or designated  points  and  shall  payxto the  Board  for the  services  rendered  in  this
behalf.

2.       Industry    should    monitor    effluent    quality,    stack    emissions    and    ambient    air    quality
monthly/quarterly.

3.      The  applicant shall  provide  ports  i
etc.  for monitoring the  air emissio
use of the  Board's Staff. The chimney

me
aild  facilities  such  as  ladder,  platform

shall  be open  for inspection  to/and  for
ts^attached to various sources of emission shall

be  designated  by  numbers  such  as  S-1,  S-2,  etc.  and  these  shall  be  painted/ displayed  to
facilitate  identification.

4.      Whenever due  to any accident orother unforeseen  act oreven,  such emissions  occuroris
apprehended to occur jn excess of standards  laid down,  such  information shall  be forthwith
Reported   to   Board,   concerned   Police   Station,   office   of   Directorate   of   Health   Services,
Department  of Explosives,  Inspectorate  of Factories  and  Local  Body.  In  case  of failure  of
pollution control  equipments, the production process connected to it shall be stopped.

5.      The   applicant   shall   provide   an   alternate   electric   power  source   sufficient   to   operate   all
pollution  control  facilities  installed  to  maintain  compliance  with  the  terms  and  conditions  of
the  consent.   In  the  absence,  the  applicant  shall  stop,   reduce  or  otherwise,  control
production to abide by terms and conditions of this consent.

6.      The   firm   shall   submit   to   this   office,   the   30th   day   of   September   every   year   ,   the
Environmental  Statement  Report for the financial  year ending  31st  March  in  the  prescribed
Form-V  as   per  the   provisions   of  rule   14   of  the   Environment   (Protection)   (Second
Amendment)  Rules,  1992.

7.      The  industry  shall  recycle/reprocess/reuse/recover  Hazardous  Waste  as  per the  provision
contain  in  the  HW(MH&TM)  Rules  2008,  which  can  be  recycled/processed/reused/recovered
and only waste which  has to be  incinerated shall go to  incineration and  waste which can  be
used  for  land  filling  and  cannot  be  recycled/reprocessed  etc  should  go  for that  purpose,  in
order to  reduce  load  on  incineration and  landfill  site/environment.

8.      The  industry should  comply with  the  Hazardous Waste  (M,H  & TM)  Rules,  2008  and  submit
the Annual  Returns  as  per Rule  5(6)  & 22(2)  of Hazarsous Waste  (M,H  & TM)  Rules,  2008 for
the preceding year April to March  in Form-lv by 30th June of every year.

MAHIM JUNCTION/CO/UAN  No.MPCB-CONSENT-0000132983  (30-09-2022 03:35:57  pin) /QMS.P06.F02/00                        Page 5 of 7
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9.      An  inspection  book shall  be  opened  and  made  available  to the  Board's  officers  during  their
visit to the  applicant.

10.    The  applicant  shall  make  an  application  for consent to  operate  before  60  days  of start of
commercial production.

11.    Industry  shall  strictly  comply  with  the  Water  (P&CP)  Act,  1974,  Air  (P&CP)  Act,1981  and
Environmental   Protection   Act,1986   and   industry  specific   standard   under   EP   Rules   1986
which   are   available  on   MPCB   website(www.mpcb.gov.in).

12.    Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage  effluents.
Terminal  manholes shall  be provided  at the end  of the collection  system  with  arrangement
for measuring the flow.  No effluent shall  be admitted  in the pipes/sewers downstream of the
terminal   manholes.   No   effluent   shall  find   its   way   other  than   in   designed   and   provided
collection  system.

13.    Neither storm  water  nor discharge  from  other  premises  shall  be  allowed  to  mix  with  the
effluents from the factory.

14.    The  applicant  shall  install  a  separate  meter  showing  the  consumption  of  energy  for
operation   of  domestic   and   industrial   effluent  treatment   plants   and   air  pollution   control
system.  A  register  showing  consumption  of  chemicals  used  for  treatment  shall  be
maintained.

15.    Conditions for D.G.  Set

a)  Noise from the D.G. Set should be controlled  by providing an acoustic enclosure or by
treating the room  acoustically.

b)  Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A)  insertion  loss
or for meeting the ambient noise standards, whichever is on  higher side. A suitable
exhaust muffler with insertion  loss of 25`dB (A) shall also be provided. The measurement
of insertion  loss will be done at different points at 0.5 meters from acoustic
enclosure/room  and then  average.

c)  Industry should make efforts to b'rin
premises, within ambient noise

d)  Installation of DG Set must be st
manufacturer.

own noise level due to  DG  set,  outside industrial
roper sitting  and control measures.

with recommendations of DG Set

e)  A proper routine and  preventive maintenance procedure for DG set should  be set and
followed  in consultation with the DG manufacturer which would  help to prevent noise
levels of DG set from deteriorating with  use.

i)   D.G.  Set shall  be operated  only in case of power failure.

g) The applicant should  not cause any nuisance in the surrounding area due to operation of
D.G.  Set.

h)  The applicant shall comply with the  notification  of MOEFCC,  India  on  Environment

(Protection) second Amendment Rules vide GSR 371(E)  dated  17.05.2002 and  its
amendments regarding noise limit for generator sets run with diesel.

16.    The industry should not cause any nuisance  in surrounding area.

17.    17)  The  industry  shall  take  adequate  measures  for  control  of  noise  levels  from  its  own
sources  within  the  premises  so  as to  maintain  ambient air quality standard  in  respect of
noise  to  less  than  75  dB  (A)  during  day  time  and  70  dB  (A)  during  night time.  Day time  is
reckoned  in  between  6  a.in.  and  10  p.in.  and night time  is  reckoned  between  10 p.in.  and  6
a.in.

18.    The applicant shall  maintain good  housekeeping.

19.    The  applicant shall  bring  minimum  33°/o of the available  open  land  under green  coverage/

plantation. The applicant shall  submit a  yearly statement by 30th September every year on
available  open  plot  area,  number  of trees  surviving  as  on  31st  March  of the  year  and
number of trees planted  by September end.

20.    The  non-hazardous solid  waste arising  in the factory premises,  sweepings,  etc.  be disposed
of   scientifically   so   as   not   to   cause   any   nuisance   /   pollution.   The   applicant   shall   take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

MAHIM JUNCTION/CO/UAN  No.MPCB.CONSENT-0000132983  (30-09-2022  03:35:57  I)in) /QMS.P06_F02/OO                        Page 6 Of 7
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21.    The  applicant  shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature   or   the   mode   of   the   effluent/emissions   or   hazardous   wastes   or   control
equipments provided for without previous written  permission of the  Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

22.    The  lndustry  shall  ensure  that fugitive  emissions from  the  activity  are  controlled  so  as to
maintain clean and safe environment in and around the factory premises.

23.    The  industry  shall  submit  quarterly  statement  in  respect of  industries  obligation  towards
consent  and  pollution  control  compliance's  duly  supported  with  documentary  evidences
(format can  downloaded  from  MPCB official  site).

24.    The industry shall submit official e-maw address and any change will  be duly informed to the
MPCB.

The  industry  shall  achieve  the  National  Ambient  Air  Quality  standards  prescribed  vide
Government of India,  Notification dt.16.11.2009 as amended.

This certificate is digitally & electronically signed.

ngnggrIr

lvIAHIM juNCTION/CO/UAN  No.MPCB-CONSENT.0000132983 (30-09.2022 03:35:57 pin) /QMS.Poe.F02/OO                        Page 7 of 7
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Visit Report

:  MpcB-coNSENTroooo i32983

Name  :  MAHIM JUNCTION

ss  :  MUMBAI  CENITRAL RAILWAY STATION.STATION,Mumbal  City.Mumbal  City

Plncode  : 400008

Category : Green  (Lsl)

Emall  :

Phone :

V]sit Scheduled On  :  10/06/2024

Last date of visit : 14/06#024

Visited  by  :  Dr.  Arvind  Dhapate(FO-Mumbai  I)

Visited  Industry on  :10/06/2024

Email Address of Unit  :bctenhm@gmail.com

Telephone  Number of unit  :7972123013

Siting  Criterla  :  No

Location

Notified  Industrial  area  :  No

Detall  :  na

Planning Authorlty  :  na

Vlsit For

Visit For :  Unconsented

MAHIM JUNCTloN

Cap[tal lnvegtmerit

Page  1  Of 4
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MAHIM JUNCTloN
Page 3 of 4
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Statutorysubmlsslons        Flnancialyear    (    WithlnTlmo

i     Record  not found.

Penal Charges :  No

ls Mandatory  :  Not Mandatory

Connected to MPCB server :  No

Green Coverage :  No

Detail  :

Wftether any devlat[on waste gel.eratlon & dTsposal (less/
more )

Detail  :

Detail  :  na

ffi»esul§!HREgRE®8£H,2fu®ffim&Pxsfffi!5@!ta^^aeBerm

Any.Specific  Observation  :  This office  has  in  recdpt of the  National Green Tribunal  order in Applicatlon  No.  552#024,
matter with  respect to  M/s.  Mahim Junction  Station,  Mahim junction,  Mahim,  Mumbai. Accordirigly,  a visit was  made for checking compliance Of
conseiit condltlons to Mahlm Junction Station on  10.06.2024 and observed that.1) Mahlm junction station  has obtalned conserit to operate for
railway station act`vity which  ls valid  up to  31.03.2025.  2) At Mahim  railway junction  thei.e i5 six tracks,  two tracks for Harbour line and four tracks
for western line 3) At the slte there are four platforms, two for Harbour line and two for western llne. 4) Another three sldlng tracks are observed
which are used for train siding called stabling yard.  5) Platforms and railway tracks are found cleaned. but sidlng tracks are found with  huge

garbage.6)Nearthesidlngyardtowardseastsidethereisslumareaandgarbegethrownfromthisslumonrailwaysldlngyardstatedbyrailway
representative.  7) Railway authorities cany out daily cleaning Of track and platform but there is no schedule.  For stabling yard cleanlng. 8)
Generated domestic effluent js connected to MCGM drainage. and solid waste handed over to MCGM.

Legal Actlon Details

M PCB-LEGAL  ACTIONS-140624049
lnltlated By:Dr. Arvlnd Dhapate(FO-Mumbai  I)

Whether unit complled :  No

to file their reply  in  this

Legal D]rectlon/Not]ce Detalls

Proposed Direction
Outward  No:MPCB/PD/2406210001
Issued  By:Sanjay R.  Bhosale(RO-Mumbai)
lssiled On :2 I/06/2024

MAHIMJIINCTION Page 4 of 4
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AT\tiexura~EL
MAHARASHTRA  POLLUTION  CONTROL BOARD

Phorre     :Fax: (022)- 25505928 -„All-in Kalpetaru Point 2rd floor, §io|i-¥,#entno€,n¥.mfuRr°sa,:nNCTrd86.S#.(EiT®
(022)- 2S505926

Emai'      : romouwhal®mr}cb,s!ov.in Mumbal - 400 022
Vi8itAt   : tltti.:/rfur.cb.I.ov.In iilEihi"E5r

¥:.: MPCB/ROurpD/-2+06zTgErosr;Ce;SaurDuty"              Date:  2i  /o6/2o24
M/s. MAEIIM JUNCTION
MulunAI Wee+erin RAILWAy STATloDl,
STATIONJVlurmbai  400008

Sub:      Proposed dlrcotions u/s 33A of the wafer (Prevention a Control of
Pollution)            Act,1974 3iA of the Air (Preventi.on & Comrol of
Pollutjori) Act.1981  & Solid Waste Managemert Rules 2016

Rot:   1. Consent to operate granted'by Board on dated 3Q/09&022 vano up to
3iro3+2025

2.   Hon'ble National Green Tribunal order ln Application No. 552/2024
3.   Board offieial visited on 14/06ca024
4.  Legal Proposal Submitted by SFio-Mumbai-1

Wll EREAS , the Maharashtra Polfotl.on Contrcil Board ha§granted Conserit to Operate
u/a 26 of the Water (Prevention  end  Control  of Pollut.on)  Act.  1974  and  u/s 21  of the Air
(Prevention and  Control af Pollution) Act,  1981  a Solid Waste Management F`ulB8 2016 'rs
valid upto 31/03A2025. subject to certain terms and conditfon§.

AND WHEREAS,  it is  obligatory  on your part to  provide  adequate polliitlon
control devices and comply with the consent conditions so as to achieve the standards
prescribed by the Board in its consent.

AND WHEREAS. Board officials visited your site on 14/06/2024 at M/s. MAHIM
JUNCTION MUMBAI CENTRAL RAIL\^IAY STATION, Mumbai 400cO8 & reported as
under;

1.    From slum area garbage js thrown at rallway siding yard at Mahjm Railway
Station. ttowever, you have not itfted said garbage regulaly.

2.    You have not disposed solid waste scientific manner.

AND WHEREAS. it has been observed that you have failed to comply with the
provisions Of the Solid Waste Management Rules 2016 & consent condition.

NOW THEREFORE,  you  are  hereby  directed to  remain  present for Hearing
beforeiindersignedon25/06/2024at11.30amalongwithActienTakenRepor(,failing
which.     the     Board     will     Initiate     appropriate     action.     which     please     note.
For and on behalf

Coz}v submitted to:-

Maharashtra Pollution Control Board

{s._±  hofro)i
Regional Officer,  Mumbai

1.  Regional Officer (BMW),  MPC Board, Sion,  Mumbai -for information.
Copy to:

1)    Sub Regional Officer, MPC Board. Mumbai .I-He is directed to serve copy of direction to
industry, take necessary folto`mup towards complienco of the djrection and submit Action
taken reporl2) Master File
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S u b.   ::i,::::i#dA:::e.C;8&,TS!;:73,:33i%:o:f:!he#;r!i;er(:v::n:tegni',:&:€3%:;r:; Of

Ref:1.§?/nos3;2:2050PerategrantedbyBoardondated30/09/2022validupto

2.   Hon'ble National Green Tribunal order in Application No. 552/2024
3,   Board official visitecl on  14/06/2024
4.  Legal Proposal submitted by SRO-Mumbaj-1

WHEREAS,theMaharashtraPollutionControlBcardhasgrantedConsenttoOperate
u/s  26  of the  Water  (Prevention  and  Control  of Pollution)  Act,  1974  and  u/s  21  of the  Air
(Preventlon  and  Control  of  Pollution)  Act,  1981  &  Soljd  Waste  Management  Rules  2016,
subjecttocertaintermsandconditionsforvariousstatjonslocatedinMumbai.

AND  WHEREAS,  it  is  obligatory  on  your  part  to  provide  adequate  pollution
controldevicesandcomplywiththeconsentconditionssoastoachievethestandards
prescribed by the Board in its consent.

AND   WHEREAS,   Board   officia's   visited   on   14/06/2024   at   M/s.   MAHIM
JUNCTION  MUMBAI  WESTERN  RAILWAY STATION  AND  nearby  area  400008  &
reported as under;

1      From slum area garbage ls thrown at rallway sldlng yard at Mahim Railway
Station  and  in  the jurisdiction  of Central  Railway.  However,  you  have  not
lifted said garbage regularly.

2.     You have not disposed solid waste scienti.fic manner.

ANDWHEREAS,ithasbeenobservedthatyouhavefaiIedtocomplywiththe
provjsionsoftheSolidWasteManagementRules2016&consentcondjtion.

NOW  THEREFORE,  you  are  hereby  directed  to  remain  present  for  Hearlng
beforeundersignedon27/06/2024at4:00PMalongwithActionTakenReport,fajling
which,      the      Board     will      initiate     appropriate     action,      which     please     note.
For and on behalf

Maharashtra  Pollution Control Board

Reg,On!sORffl\ara-:
f±5MVvy,MPCBoard,Sion,Mumbai-forinformation
Copy to:

2)SubRegi'onalOfficer,MPCBoard,Mumbai-I-Heisdirectedtoservecopyofdirectionto

#!::t%`p:i.e2)nicaesst::g„:OHOW-uptowardscomplianceo"hedirectionandsubmi.tAc|ion

2
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Am<xure_ :5L

"Your Service is our Duty"No:MPCB/ROM/PD'-2|oG2_S-FTS-Cy2-3£
TO,
Executive Engineer
SWM, GIN Ward, MCGM
Harislichandra Yeo]e Marg.
Dadar West 28

Date:   2L5/06/2024

Sub:       Proposed directions u/s 33A of the water (Prevention & Control of
Polliition)             Act,1974 31A of the Air (Prevention & Control of
Pollution) Act,1981  & Solid Waste Management Rules 2016

Ref:   1. Consent to operate granted by Board to MCGM
2.   Hon'ble National Green Tribunal order in Application No.  552/2024
3.   Board officjal visited on  14/06/2024
4.  Legal Proposal submitted by SRO-Mumbaj-1

WHEREAS, the Maharashtra Pollution Control Board has granted Consent to Operate
u/s  26  Of the  Water  (Prevention  and  Control  of Pollution)  Act,  1974  and  u/s  21  of the  Alr
(Prevention  and  Control  of Pollution) Act,1981  &  Solid  Waste  Management  Rules  2016 to
MCGM  .subject to certain terms and conditions.

AND  WHEREAS,  it  is  obligatory  on  your part  to  provide  adequa(e  pollution  control
devices and comply with the consent conditions so as to achieve the standards prescribed by
the Board in its consent.

AND WHEREAS, it is obligatory on your part to keep city clean, to collect solid waste
`   generated from the cfty regular basis and dispose it scientifically.

AND  WllEREAS,  Board  officials  visited  on  14/06/2024  at  M/s.  MAHIM  JUNCTION
MUMBAIWESTERNRAILWAYSTATIONANDnearbyarea400008&reportedthatfromslum
area  garbage  is thrown  at  railway  siding yard at  Mahim  Railway  Station  and  nearby area.
However, it is observed that same is not lifted and treated and disposed solid waste scientific
manner garbage regularly also  it is observed that dust bin for storage of solid waste js not
provided.

AND  WHEREAS,  it  has  been  observed  that  you  have  failed  to  comply  with  the
provisions of the Solid Waste Management Rules 2016 & consent condition.

NOW THEREFOF`E,  you  are  hereby directed to  remain  present  for Hearing  before
undersigned  on  27/06/2024 at 4:00  PM  along with Action Taken  Report,  failing which, the
Board           will            initiate            appropriate           action,            which            please           liote.
For and on behalf

Coov submitted to:-

Maharashtra Pollution Control Board

s.R¥-,
Regional Officer, Mumbai

1.  Regional Officer (BMW), MPC Board, Sion, Mumbai -for information.
Copy to:1)Sub Regional Officer, MPC Board, Mumbai -I-He is directed to serve copy of
direction to industry, take necessary follow-up towards compliance of the direction and
submit Action taken report.
2) Master File
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AT\twrg -H
MAHARASHTRAPOLLUTIONCONTROLB0ARD

?¥9tpeNo.24oi5269/24o]6239Reg£°n¥ffice,MumhaiKalptan Point 2nd froor;

[sn££#sTognag:fceal:es¥na:E¥,,o.8,
Munbaj - 400 022.

service is otlr„yoDrse
ID' ap7LFOcoi

TO,

a::{Smfajtiu°nnc3:£.%£dmenRt:"wa„
mahin, Mumbai -

Duty'.

Date  18,a¥/ 2024

Sub:.lnterfmdlrect.onu/a.33AoftheWater(Prevention&ControlofPollution)Act.1974.
u/s31AoftheAif(Prevention&ControlOfPollutien)Act,1981r.w.SolidWaste
Management Rules 2016.

Ref;-2`5:fn°sr::tint:n6E°fact:%#£#dedbybYh'eh%:a°radi,::d3t8{d3g/%g.6

£..?:°u#:::rd:a:g°2n8/;S6S/2%g4b£!%%8%j8g4?a.2"06ra024.

9..,%gr°snua!#:ttaen;n3ye#%nGd#dtt%.y?2.8;.£;d242"°6#°24.

ThisreferstotheProposedDirectionissuedbytheBoardvideunderrof.no.3to
MahimJunction,WestemRajlwayduetounsoientificdlsposa(OfMu"cjpalSolidwaste/garbage
onrattway&.djngyardnearMahjm§tation.furtherltisobservedthatthereafenoprovisjomsOf
duslbinforlntemittent§torageOfsoJldwa§tegeneratedlnvicim{ytherebyMunicipalSalld
wasteisbeinglitteredlnlhesajdareacausingenvironmenfalpol!utjonproblems.

•T:3tu:gngsrhbe=%%{bhyey%uY%abtF%%debayrey°#,dma±ensQ29=°.6=3?2L4€2e.06.2024werefakenon
record."18submittedbyyouthattherearehutmentsnearbybytrackandtheresidenl8are
throwingmunicipalsolidwasteacrosstheraitwaytracklhereby.whichdrainageintheyardis
alsobejngblockedFurther,ilis§ubmrttedthatyouhavedeployedJCBforcoliectionand
disposalofgarbageandtheworkofcleaningacrosstherailwaytrackwillbecompleted
according'y.Inthisconterty"jstocommunicateyouthatMCGMvideletterdated12.07.2024
havesubmited{hatraitwaysidjngtrack§nearrailway8{alion§isprivatepropertyofWestem
RaiJwayanddoesn'tcomeunderJurisdictionOfMC8M.Considertngabove,followmglnterim
Directionsarejssuedherewithforinmediatecomplianes-

0Beingalndependeritp'anningauthorty,youshaHmakenecessaryprovisionsOfaust

bjnatdifferentlocationsforcollectienandonsi.tesegrega{IonofMunjcipalSolidwasle

generated from your vicinity.
2.):,°d:ngshya=::#eeaanr%ash:==:fi==o'#yrm?,'==n°==^AM~:n.'='P.a`SonaWastelgarbageonratway
•sidingyardnearMahimstationwithinperiodof15days.

..2..
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3)   You shall make necessary provisions for scientific treatment and disposal Of Municipal

Solid waste  generated within  your premises so  as  to  comply with  provisions  Of Solid

waste management rules, 2016.

TheseDirectjorlsareissuedunderthepowerconjerreduponmebyBoardundersection
33 A Of the Water {Preven{ion & Control Of Pollution) Act,  1974 and under Section 31  A of the
Air(Preven{ion&ControlOfPollulion)Act,1981.TheseDirectionsshaHfollowedscrupulousl»in
case Of any norroompliance the Board i§ c.onstrained to take stringent legal  action, which may
please be noted.

I.\ti*>`

Copy Submitted to:
1)       Member secretary, MPC Board, Sion, Mumbai`
2)        Regional officer (BMvy), MPG Board, Mumbai.
3)        Law officer, MPCB sion, Mumbai:-for information,

Copy to:
1)   Sub Regional Officer, MPC Board. Mumbai -I
2)   Master File.

(Sanjay R. Bhosale)
Regional Orficer, mumbal.
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